THE FOREIGN MARRIAGE RULES, 19701

In exercise of the powers conferred by section 28 of the Foreign Marriage Act, 1969
(33 of 1969) and in supersession of the Special Marriage (Diplomatic and Consular
Officers) Rules, 1955, published with the notification of the Government of India in the
Ministry of External Affairs No. S.R.O. 1679, dated 29th July, 1955, the Central
Government hereby makes the following rules, namely—

1. Short title.—~These rules may be called the Foreign )Marriage Rules, 1970.
2. Definitions.—In these rules, unless the context otherwise requires,—
(@) “Act” means the Foreign Marriage Act, 1969 (33 of 1969);
(b) “Form” means a Form appended to these rules;

(c) “Marriage Officer” means a person appointed under section 3 of the
Act to be a Marriage Officer;

(d) “section” means a section of the Act.

3. Particulars regarding name, etc., of Marriage Officer to be displayed in
his office building.—Every Marriage Officer shall arrange to have his name,
designation and the working hours of his officer to be written in English, Hindi
and the language of the country, place or area in which he functions as such, and
displayed in a conspicuous part of the building in which his office is situated.

4. Notice of intended marriage.—(1) When a marriage is intended to be
solemnized under the Act by or before a Marriage Officer, the parties to the
intended marriage shall give notice thereof in writing in the form specified in the
First Schedule to the Act to such Officer either in person or by registered post.

(2) The notices shall be accompanied by a statement containing the following
particulars,—

(i) Present addresses of the parents of the parties to the intended
marriage;

(i) Name or names of the country or countries in which the parties are
ordinarily resident;

(iii) -State or States in India to which the parties or, as the case may be, the
Indian party, to the marriage belong or belongs.

5. Payment of fee.—(1) Where the notice is delivered in person, the fee
prescribed therefore in rule 15 shall be paid in cash to the Marriage Officer.

(2) Where the notice is sent by registered post, the fee shall be remitted by
money order at the remitter’s expense and the receipt issued to the remitter by
the post office through which the remittance is made shall be attached to the
notice.

6. Procedure after notice.—(1) As some of the notice is received by the
Marriage Officer, a distinctive serial number shall be entered on it and such
number and the date of receipt of the notice shall be attested by the signature of
the Marriage Officer.

1. Vide G.S.R. 1274, dated 19th August, 1970, published in the Gazette of India, Extra., Pt. 1I,
Scc. 3(i), dated 19th August, 1970.
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16 The Foreign Marriage Rules, 1970 [Rule 6

(2) If the notice is in conformity with the requirements of the Act, it shall be
entered in the Marriage Notice Book which shall be a bound volume, the pages
of which are machine-numbered consecutively with a normal index attached.

(3) If the notice is not in conformity with the requirements of the Act, it shall
be got rectified by the parties if they are present, or returned to them by post for
rectification and retransmission within a date to be fixed for this purpose, if they
are not present.

(4) The Marriage Officer. shall have every item of rectification attested by
both the parties.

7. Publication of notice.—The Marriage Officer shall cause the notice to be
published,—

(a) by affixing a true copy thereof under his seal and signature to some
conspicuous place in his office;

[(b) by serving, personally, or by registered post acknowledgment due
frue copies thereof under his seal and signature on the parents of the
parties to the marriage; and]

(c) by publishing it in a newspaper having circulation,—

(i) in the State or States in India to which the parties or, as the case
may be, the Indian party, to the marriage belong or belongs; and

(ii) in the country or countries in which the parties are ordinarily
resident.

8. Procedure for inquiry into objection.—(1) If any objection to the
solemnisation of the intended marriage (together with the fee prescribed
therefore in rule 15) is received by the Marriage Officer, he shall record the
nature of the objection in his Marriage Notice Book and fix the date and time for
inquiry into the objection ![and cause notice thereof to be served, personally or
by registered post acknowledgment due, in Form I on the person] who has made
the objection and also the parties to the intended marriage.

(2) On the date so fixed or on any other date to which the inquiry may be
adjourned, the Marriage Officer shall make an inquiry into the objection and
record in his own hand in the manner prescribed in the Code of Civil Procedure,
1908 (5 of 1908), the evidence given.

[8A. Acknowledgment in case of personal service.—Where a notice is
personally served under rule 7 or rule, 8, the person on whom such notice is
served shall sign an acknowledgment of service of the notice.]

9. Time and place of solemnisation.—The intended marriage may be
solemnised at any time during office hours of the Marriage Officer or at any
other time convenienf to him,—

(a) at the official house of residence of the Marriage Officer, or

(b) at the office in which the business of the Marriage Officer is
transacted, or

1. Subs. by G.S.R. 1200, dated 16th August, 1972.
2. Ins. by G.S.R. 1200, dated 16th August, 1972.
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(c) at such other place within a reasonable distance from such official
house or office as the Marriage Officer may in his discretion approve:

Provided that additional fees as specified in rule 15 shall be payable for the
solemnisation of any marriage at a place referred to in clause (c).

10. Manner of registration of marriages.—Registration of a marriage under
section 17 shall be effected by the Marriage Officer by entering a certificate of the
marriage in Form II in the Marriage Certificate Book. :

11. Appeals to the Central Government.—An appeal to the Central
Governmert under sub-section (3) of section 11 or sub-section (4) of section 17
shall be in the form of a memorandum which shall be accompanied by a certified
copy of—

(i) the notice of the intended marriage or, as the case may be, of the
application for registration of the marriage;

(ii) the statement of the reasons for which the Marriage Officer refused
to solemnise or, as the case may be, register the marriage.

12. Language for purposes of section 24.—The language for purposes of
sub-clause (ii) of clause (b) of sub-section (1) of section 24 shall be English, Hindi
or any other language, approved by the Marriage Officer.

13. Transmission of copies of entries in marriage records.—The Marriage
Officer shall send to the Secretary to the Government of India, Ministry of
External Affairs, New Delhi, three true copies certified in Form III of all entries
or corrections made by him in the Marriage Certificate Book at intervals of three
months on, or as early as possible after, the 1st day of January, April, July and
October in each year and one such copy shall be transmitted by the said
Secretary to the Registrar-General or to each of the Registrars-General of Births,
Deaths and Marriages of the State or States in India to which the parties to the
marriage belong.

14. Form of Marriage Certificate Book.—(1) The Marriage Certificate Book
shall be a bound volume. The pages of which are machine-numbered
consecutively with a nominal index attached. Every marriage certificate entered
therein during each calendar year shall be consecutively numbered and every
authenticated copy of a certificate issued to the parties shall bear the number and
date, month and year in which the certificate was entered,

(2) For the removal of doubts it js hereby provided that the Marriage
Certificate Book maintained under the Special Marriage (Diplomatic and
Consular Officer) Rules, 1955 may be continued to be used with necessary
adaplations as the Marriage Certificate Book for the purposes of these rules and
the Act.

'[15. Scale of fees.—The matters in respect of which fee is leviable and the
amount of fee payable therefore shall be as specified in the Table below—

1. Subs. by G.S.R. 861 (E), dated 1st November, 1985,

SRS i S coi:_Edwm
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TABLE

Matter in fespect of which a fee is leviable

(Rule 185

Amount of fee |
(in Rupees)

1

(i) For every notice of an intended marriage
y g
(ii) For publication on notice

Note.—A suitable amount will be taken as an
advance towards cost of publication of
notice in newspapers.

(iii) For receiving and processing or dealing
with an objection
(iv) For solemnjsing a marriage

(v) For solemnising a marriage at a place
referred to in rule 9(c)

Note.—This will be in addition to the fee referred
to in item (iv) above

(vi) For receiving notice of a caveat

(vii) For certificate by Marriage Officer of notice having
been given and posted up

(viii) For a certified copy of reasons recorded under
section 11 or section 17 for refusal to solemnise or,
as the case may be for refusal to register, a marriage

(ix) For certified copy of an entry:—
(a) in the marriage Notice Book
(b) in the Marriage Certificate Book

(x) For certification of a document referred to in
sub-section (1) section 24

(xi) For making a search:—
(a) if the entry is of the current year

(b) if the entry relates to any previous year or years -

a = o

—

12000 |
Actual charges !

300.00
240.00

90.00

240.00

45.00

25.00

25.00
25.00

10.00

25.00
45.00]
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e fohaT ST aTefT Tidh fdaTe THTOT—ua ShAFTd & H USifdhd 8RN 3R JehRi bl f=rie Jemor—
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[15. 6 &1 S-S A17etl & T # B 1Ra 7 iR e A fikg &t afe <7 & S0

frferfaa arfela & ffde & srgwy arfi-
SURER
I8 AT fore g<yf § HIg u9Rd &

1
(i) foreht anerfdd faare & ud® o &g
(i) GTFT & UDTeH TG
feTooflt—TARIR - § o1 & U1 Hl AT & w9 H
Teh IUGh e S ot TR
(iii) fepeft STaYTr bt SITTR e Tifehan 31eraT HegaeR &g
(iv) foreft faame & STgsU+ &g
(v) T o(7) # fafza ™ R foedt fdats & s 8
fecouft-a8 SWH A2 (iv) & fafeq & & @1 arft
(vi) fopeft faRTer—u=r & =T WIf 2
(vii) BIS! Tt qAT URT HT A Fo1 & faaT8 BN FRT TH-TF 8]
(viii) foaTE & STTSTUT &b SEITHRUT 31T IIAFCIDPRUT P SR,
SIfY Y 81, 2 SRT 11 31T €RT 17 & e Sifafeifad srolt &t v
ufd &g
(ix) fFrfafaa = fosft wfaft &t wforg ufafaf ag-
(@) forate o geaa &
(@) foars vH-oF gEde o
(x) GRT 24 &1 IugRT (1) H fAfed foelt SRS & JH10F &g
(xi) Frfeifed &t @ 2g-

B B R
(Fwr )

120.00
INIfId TIR

300.00
240.00
90.00

240.00
45.00
25.00
25.00

25.00
10.00



() TR a<T av bt Brg wfAfd & 25.00
(@) afs ufaf® foreft o of a7 ot & Trafad 8 45.00]



